
s h r i sm m  sm aH  b a r n a la : *
Thai % wfcat We fcave to do. Andhra 
Bttdesh Chid Minister has written to 
me before. So, immediately we con
ferred with them and we decided on 
the date. Similarly lor Tamilnadu... 
(Interruptions), I have not received 

*tony letter from the Tamilnadu Chief 
Minister so fair. When they ask for 
it, we will send it We wfll contact 
them and if they want a Central 
Team, we shall 'send it to Tamilnadu 
also.

Mm*r* under X iV  W,

12.26 lira
REFERENCE BY SPEAKER TO 

LOSS OF LIFE AND PROPERTY 
CAUSE BY UECENT CYCLONE IN 
ANDHRA PRALESH AND TAMIL 
NADU

MR. SPEAKER: Before we move 
on to the business, may I, on behalf 
of the House express the deep sense 
of soivow at the serious loss of life 
and property suffered by our brethren 
and sisters living in Andhra Pradesh 
and Tamilnadu as a result of the re
cent cyclone?

We feel all the more concerned at 
this tragic loss of lives, agricultural 
crops and houses, for it was only a 
few months earlier when these areas 
were ravaged by a cyclone of unpre
cedented fury.

The House has no doubt that the 
authorities concerned would do their 
best to alleviate the suffering of our 
people and assist them in rehabilita
tion.

Now, we come to the business. Mr. 
Gupta.

1182 hw.

COMMITTEE ON PAPERS LAID ON 
THE TABLE 

T w entieth  Bkport

SHRI KANWAR LAL GUPTA: 
(Delhi Sadar): I present the Twenti
eth Heport of the Committee on 
Papers Laid on the Table.

COMMITTED OK SUBORDINATE 
LBG&LATiON 

TwKtfTy-Fntoi
SHRI SOMNATH CBATTERJES 

(Jadavpur): !  present the twenty- 
first Report (Hindi and English ver
sions) of the Committee on Subordi
nate Legislation.

12,30 hrs.
SCHEDULED CASTES AND SCHE
DULED TRIBES ORDERS (AMEND

MENT) BILL
A ppointment of M ember to J oint 

Com m ittee

SHRI SURAJ BHAN (Ambaia): I 
move the following:—

“That this House do appoint Shri 
A Sunna Sahib to the Joint Com
mittee on Bill to provide for the 
inclusion in, and the exclusion from, 
the lists of Scheduled Castes and 
Scheduled Tribes, of certain castes 
and tribes, in the vacancy caused 
by the resignation of Shri T. S. 
Shr&ngare.”
MR. SPEAKER: The question is: 

“That this House do appoint Shri 
A Sunna Sahib to the Joint Com
mittee on the Bill to provide for the 
inclusion in, and the exclusion from, 
the liits of SchedulOvl Castes and 
Scheduled Tribes, of certain castes 
and tribes, in the vacancy caused 

' by the resignation of Shri T. S. 
Shrangare.”

The motion was adopted.
MR. SPEAKER: Now we come to 

Matters under 377. Shri Lakkappa.

12 32 hrs
MATTERS UNDER RULE 377 

(i) Reported xujscax, m ining in
SEVERAL VILLAGES OF TUMKUH 

DISTRICT IN KAHNATAKA
SHRI K. LAKKAPPA (Tumkur): I 

wish to bring to the notice of the 
House and the Government reports of 
illegal mining activity being canned 
in several villages of Tumkur District 
in Karnataka. It is believed that there 
are huge deposits of ♦‘ruby" or 

mdum" in these villages and
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